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IN THE CENTRAL ADMINISIRATIVE TRIBUNAL, JAIPUR BENCH, JAIPKR,

0.4 ,No.878/92 Dt. of order: 13,4.94
Jamil Ahmed Ansari : Applicant

Vs,
Union of India & Ors. ' : Respondents
Mr,J ., K., Kaushik , ¢ Counsel for applicant
Mr V.3 .,CGurjer | ' : Counsel for respondents

Hon' ble Mr.Gopal Krishna, Member(Judl.)
Hon'ble Mr,0.P.Sharme, Member (Adm.)

PER HON'BLE MR.O.P.SHARMA, MEMBER(ADM.).

Applicant Jamil Ahmed Ansari has filed this épplication
urder Sec.19 of the Administrative Tribunals Act, 1985, prayirg
that the charge sheet dated 5.1.89 {Annx.A-1), the order of the
Disciplinary Authority dated 29,3.90 (Annx.A-2) imposing penalty
of removal from service on the épplicant and order dated 13.11.90
{(Annx ,A-3) éassed by the Appellate Authority upholding the pendlty
of remqval mey be quashed-and the @pplicant mdy be reinstated in

service with 21l conrsequentia@l benefits.

2. We have hea&rd the learned counsel for the parties and

have gone through the recores,

3. After a charge sheet under Rule 8 of the Posts & Tele-
graphs Extra Departmental Agents (Conduct & Sérvice) Rules, 1964,
was gerved on the applicant @nd erquiry was held, the Disciplinary
Authority imposed on him the pendalty of remova@l from service. The
Appellate Authority upheld the order of the Disciplimary Authority.
A perusal of the order of the Appellate Authority shows that it

has agreed with the findings of the Disciplimary Authority in the

following terms: "I .... have studied inm detail @11 the poinrts

raised im the appedl, the enquiry proceedings, enquiry report anrd
connected documents, and have come to the corclusion that the
chirges framed against the appellant are proved and the decision

taken by the Inspector Post Offices, Burdi is correct., Therefcre,

the appedl is rejected."
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4, A perusal of the order of the Appellate Auth‘i

y

shows that he ha@s not complied with the provisions contained

_in Rule 1S'of the Rules which provide @mongst others that the

Appellate Authority shall consider:

"(a) whether the procedure prescribed in these

rules has been complied with:

(b) whether the findings are justified; and
(c) whether the penalty imposed %¥m is excessive,

adequate or\inadequate" anrd
then pass necessary 6rder. It is a étatutbry reguirement that
the Appellate Authority has to give findings on these 3 points.
A perusal of the order of the Appellate.Authority shows thet it

ha@s not given specific firdings on these points.

5. In the circumsStances, we set a@side the order of the
Appellate Authority. The Appellate Authority i.e. resbondent

No.2, shall reconsider the appéal and pess & fresh order giving
specific findings on the points in Rule 15 mentioned above. The
Appéllate Authority‘should also give an opportunity of being
heard to‘thé applicant before passing @ fresﬁ order in the appeal.
Necessary action éhall be taken by the Appellate Authority within‘
a period of 3 months from_the date of the receipt of @ copy of
this order. We.hereby make it clear that the order Annz.A—2
passed by the Disciplimdry Authority 1s not being set @side by

uS. Other grounds raised by the applicant were not 3rgued before u

6. The O.A. stands dispoged of accordingly with no order
as to costs.

A
1

/ ’ .
i
/ .
i . ( ;m )
\JJ muj Z !
(0.P.ShaTma : (Gopal Krishna)
Member (&), Member (J) .

2



